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balance has oecome advirtfe t6 tun ~ 
of K j. <,000 crave*. Tfci* it because o 
natural c^&imies »>• drcAifcBto ihd v&tl'ous 
other difficulties. We had to import A 
lot of fooctantas from o£her countries 
at a very hugb value. We had also to 
import fertilisers at a, very heavy cost. 
We had also to import oil at a very fantastic 
price, vvbicb is four Ibid to the Aorttlai 
price. All these factors have bee$ res
ponsible for the adverse balance of trade. 
The Cfoirtn&rete Ministry ahnafe cs&n'ot 
be flssbrtftifate 4&r this MKferse bfckmfce 
of trade; this &  bticattofe of the natural 
calamities and various other factors

On the export side we avowed did tetter. 
The international inflation was there 
and the envfrotttt*esat for enfcorts was ftfeo 
very -good betoause of various other gtattal 
reasons. S%HI ^e have t& do « lot to 
create more surpluses. Unless we create 
more fltopfatork, we cannot have nioHre 
experts. Both in  the agricvltmfel sector 
and in the industrial sectoi-, fce have to 
do a lot. We need the support of the 
Statfe Wovĉ B'mertta attd Who w i vaHous 
other Union Mftrfstrites to Jncfease the 
surpluses.

MR. CHAIRMAN : Hie hart. Member 
may cdfttStafe tomortoW. Wfe have to 
take up the half-an-b'cWir discussion.

HALF-AN-HOUfc DISCUSSION

M a ju r a s h t t b a -K a e n a t a x a  B o u n d a r y  
Dispute

MR.. CHAIRMAN • The House will 
now take up the Half-an-hour discussion 
to be raised by Prof. Madhu Dandavate. 
Before be starts, 1ft me remind the hon. 
members of the rule so that, later on, 
they do not put me in ah awkward positioh. 
Rule 55(5) is very clear. It *tys:

“ There shall be no formal motioto be
fore the House nor voting. The mem
ber who has given notice may 
a short statement and the Minister 
cCB&erntd shall reply shortly. Any 
mebiber >Vi}o has £>rev^pu*ly intimated 
«> Striker may be patfhitted lo

J K O t ,  u m a  b A Jd JA W A ^
(RayapKfr) : Hiatife, like a calKattentfon. "

i & . c & u * i t o N  i i m w s t
to convert tbit hate a 
Please do not do that,

x8 oo lira*

I will, therefore, r?q**es* the hbn. 
Members whose, names have comb in the 
baftot to formulate their qfyresttonfc nfebt 
now and ask a question and not put me 
later oA in an awkward pdsitttffc.

S liR I B. V. N AIK (Ktns&k) : What 
are the compelling circumstances for us 
to be reminded of the rate becttusfe i  Cer
tain amount of latitude ft aHtfwe'd in 
these debates.

MR. CHAIRMAN : I will give you 
the Rttttude *df lentftrehing the question, 
but don’t fctrcVcb i't Voo far.

Sttfel DHAm A,NKAR $ W a n 4 i) .: All 
the jSfet%ons who have come in, the ballot 
are not present. So you please allow 
me to put a question.

MR. CHAIRMAN : I f  anyone of them 
is not {ftesent, I will give you a chaice.

Shri Dandavate.

PROF. MADHU DANDAVATE : I
consider it a proud pHvifage to initiate 
this Half-an-bour discussion on the eve 
of a tiemofasfriti6A that jsfeofcrte fctenfc t&e 
Mabarashtra-Kamataka btowfet areas are 
going to stage before the Parliament to* 
momntr, to wefcotwe the dMUMnce given 
by the fcaujfefr Htilhe Mfnftiter fafct the 
dispute will be settled before the iforth* 
coming General Elections and that an 
amfcabte settlement will Be arrived at 
About a thousand persons from the 
Maharashtra border veas baVe already 
come to the capital And they will 
be submitting a memorandiitn 10 ihe 
Prime Minister tomorrow. The Prime 
Minister hi* already given theih appo
intment. She will itfcet tljfc deUdtanoti 
of the M a lk M M  E H M m  Samiu 
at 3 p.m. and I will be very happy Sf the 
discussion that goes on this evening will 
help this prime Mistifte* Sft (arriving at 
a suitable Solution.

I n?igbt recall that when the situation 
in tBVs border areas was <kty tense i* 
December last, in reply to my fetter to 

- the Prime Minister, the Prime Minister 
had We tfet**  W  Q M eatex 8,
19 73-#  «My IHt
of her letter which is very relevant:



wTfc* How Mtmftsn i« seised «C tb* 
general question and 1mDA imb *i» 

to find a *atiifi*ctory solution 
of tl|* border  dispute.”

AtVer that, when we found that no fresh 
efforts were being made, a memorandum 
chat was signed by leaders of all  the 
$artfcs in the Parliament, w*s «Mtt to 
tfee pfime J#in«ter on agitb £}ecemb»
1973.  The memorandum said :

“We tfcongty feel that settlement of 
the border depute centred pa t̂e 
b̂is of sound princjplc* without any 
further defay i* the only way tp put 
a$ end to an ugly fratricidal War bet
ween tbe peoples of these two States. 
We, therefore, ear̂est̂y request you 
to initUK prompt effort? to settle the 
border dispute ip ifyp wider interests qf 
national integration.”

This memorandum was signed by Shri 
Samar Mufcfeerjee  of CPM, Shri Atal 
Bibari Vajpayee of Bharatiya Jana Sangb,, 
Sbri Htren Mukherjee of CPI, Sbti Sby- 
amnandan Misbra of Gong. (O), Shri 
H. M. Patel of tbe then Swatantra Farty, 
Sbri Era Sezhiyan of DMK, Shri Sulaitnan 
Sait of the Muslim League, Shri Samar 
Guha of tbe Socialist Party, Sbri S. j£. 
Giri of tte Telangana Praja Sam»ti, 
Sbri Shiv Ĵumar Shastri of ?KD and 
Mr. P. G. MavaUnxar (Independent). 
In nay letter addressed to ifce Prijne 
Minister, I haw said that npany Members 
of the Ruling Congress Party have also 
expressed  their  agreement with the 
Spirit of the memorandum though for 
technical reasons they have not appended 
their signatures. This was the background.

After that, a happy development was 
when a discussion was initiated in the 
Home—again it was an batf-an-hour dis- 
cuwian—the then Home Minuter, Shri 
Uma Shankar Dikthitji, was kind enough 
to give a categotical assurance after 
members of the House from both sides 
repeatedly demanded that a categorical 
assurance should be made regarding tty; 
time limit for the solution of tbe problem 
and Shri Uma Shankar Dikshitji then 
*aid~-and the Prime &finister also later 
on Supported that—on the Boor of t̂e 
House, *We will try to expedite t̂e 
solution of the Karoata i»-Maharashtra 
border dispute and ip no circumstances 
the solution ityHl he arrived At« stage later 
than 4e forthcoming general elections 
*> ihe toritoawt.”

Sir, on that occasion, 1 humorously

because the national emergency w being 
continued and there is a possibility that 
the goncrM elation? to Loi* Ŝbîa might 
bfi postponed indefinitely a®\d> if the post
ponement is indefinite m that cM$» the 
solution̂ of the border dispute which h%s 
rennined pending fp’- the  last eighteen 
gars may also remain pending and there-

MR. CHAIRMAN : Mr. Dandavate, 
earlier at one stage, you said; you were 
apprehensive even of a snap poll.

P£OF. MADHU DANDAVATE : But 
apprehensions can be of two type*.

M$. CHAIRMAN : But, hod*  the 
apprehensions are illfounded.

PROF.  MADHU  DANDAVATp : 
Tbe other apprehension is this- If there 
is snap poll, in that case, they would *§y 
that now there is no time. So* both 
ways there is this difficulty. If tfcefc is 
snap poll to be held, they would have 
hurriedly said tbat they are busy in th,e 
election and there is no time to the sol'jrfipo- 
There will be indefinite delay. Their 
commitment is this that the solution ŵU 
be before the election. There is greater 
urgency to this. May I say that you need 
not link up with tbe forthcoming Parlia
mentary elections. Before tbe election, yqju 
should try to settle this issue. In fact, &omc 
of my colleagues had suggested that before 
tbe task of Delimitation of the Constitu
encies is completed, before that, if possible, 
the solution should be arrived at. So, 
there should be some finality about the 
time-limit in which tbe entire problem 
would bo settled.

Sir, very often we have fcjeen told that 
softer all, there is Mahajan Commission*))1 
Report and once they have given their 
decision, it should be something lilfe 
an award. Why i» it th=U democratically 
all tbe parties concerned to the dispute 
do not accept the findings of the Mahajan 
Commission  ? Here, I would like to 
quote tbe resolution of the Gowrmnen t 
of India by which the Mahajan, Com
mission was appointed. It becomes very 
clear from that Resolution that the Mafafc*
Commission** Report is not in the tijO* 
an award but it if just a recommenda

tion, as a recommendation of ̂
Commission. lASte* Gov̂ammt pf m .
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appointed thfe W1*f̂ti ok
ftg$ Ocmb̂,  relevant portions
<* 4« Ewoluaon said :

*Tbe Commission shnHbear the con- 
cemfed pmUtk aid mate its recom- 
meiidaHons.”

iWe il no question of an award. ilut, 
to m«t quote a parallel, when the entire 
reorganisation of the States in the country 
took place and when the Reorganisation 
Commission was appointed, they were 
alio informed that they bad to make the 
recommendations. When the recommen
dations of the States' Reorganisation 
Gofeiraission came before the country* 
a number of alterations were made in 
the original re commendations  of the 
Reorganisation  Commission. The arg
uments put forward by the late Pandit 
Nehru himself was that what the S.R.G. 
had said vte*e just reeottMakebdattons and 
tibthing mtofe than that. The  Govertt- 
Went has the sovereign right even to 
outage the recommendations and,  Par
liament, has ttltta&tdy the sovereign 
right to mate any alteration and take the 
fthal derision.  That  was  the  state
ment that was made by the late Pandit 
Nehru and, I am sure, that his daughter 
Will not adopt a different attitude. I am 
qttite confident about it. Therefore, I 
hope that that attitude will  be  taken 
&1& the M&hajan Commission's Report 
Will not be treated as an award but it 
Will be treated as a recommendation as 
tthy othet Commission’s  recommenda
tion. If there are fallacies, if there arc 
any contradictions, if there are contra
dictory norms followed in settling different 
dftptttes which they have tackled, in 
that case, all the Contradictions will have 
to be resolved by the Government.

Sir, my quarrel with the Government 
is th*t they are trying to took at the pro
blems of the  Maharashtra - Karnataka 
border dispute or, for that matter* any 
other solution to the dispute, on the basis 
of political expediency and not on the 
t»*#is of Sound uniform principles. The 
more you try to settle the disputes in 
this country <cta the bAsis of political 
dtped&Atyt the tnoifc trouble will fee 
cftatfetf  *»ore ■contradictions will be 
dMfcNM. Thwelbiri, itis in the interests 
oHfce batibnfcl iAtetawtfow tf»t you mast 
tfy u teV̂HHs certain ttxtftom  sound 

***** **«*» ifw «»&vwjraWe 
phfticukf linguistic

you cun twW  that *hNb «« 
«**fcrm̂ ufcdpra*eiples>̂fc m  
ved&rtbe â oationto *11 tfce p̂utes 
throughout tftte country and, oA tfc* basis 
of these sound principles, once for all, 
*e have fettled the matter touA tfefere 
would be no change at alt.

Unfortunately, the more yob ‘try to 
•vide the evolution of witmd and iinSfortoi 
principles for the Solution of disputes, 
more and more linguistic tensions take 
plate and people like us who itant National 
integration to take place are very much 
disturbed by these engft&ered tensions 
in the country which ultimately harm 
the National integration in the country.

Sir I just wotald tike to briefly mentio11 
about some of the 'contradictions. Sir, 
K&mat&fca State was involved in two types 
of disputes. There was a dispute over 
Kasergede and on the Maharashtra border, 
there was a dispute regardMg Belgau®1 
and so many other areas like Karwar, 
Supa and other areas. What types of 
norms the Mabajan Commission tried 
to apply ? You will be surprised and 
shocked to know that as far as Kaser- 
gode is concerned, the Mahajan  Com
mission says that concsecutively three 
Assembly elections have been won by tfee 
protagonists of Mysoie, and therefore, 
Kasargode should be included as an in
tegral part of Karnataka State, the former 
Mysore State. What happened in Bei- 
gaum, the bone of contention  ? In 
Pelgaum, Sir, right from 1937, in all 
the elections, the representative, the can
didate, of the  Maharashtra Ekikaron 
Samitj has won by an overwhelming 
majority. They won in 1957, 4hey won 
in 1969, then won in >967 and When 
there was the so-called Indira wave in 
the country, the Maharashtra Ekikaiwn 
Samiti, Shri Balwant Sainak won by an 
overwhelming majority and I Said in 
a bumurous vein tbajt if throughout the 
country there was Iqktfr* wave, as iat as 
the border areas of Mab&rahltra were 
concerned, there was Mahat-asHtra Eki- 
karan Samiti wave 5 one wave lists feefca 
able to oYcr-poŷ the otber wav?- That 
is why, *n spite of the victory of the Compress 
Party in&sraamka as wgtll at Maharashtra, 
in this border ar«a of MahMttlhtafty JBIkri 
fcalwant Sainak was able t*wfo jheelettttons 
by an over whelming majority.  For 
Ka*ar**ie, pe^« **#>** «W 
in the fom «f$e write* «tt the election 
In ibe case of Belgmisfti m tpte pf %e
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Asfat as relative majority is concerned— 
I mil briefly mention—in 1951 census* 
the Marathi population in Bclgaum was 
more than 51% and at  a later stage, 
by xaAftipttiaiioa of certain areas of can
tonment and township, it was brought 
down to 46%. But, even then, in areas 
like Belgaunt) the largest majority group 
is that of tbe Marathi speaking population. 
In spite of that, Belgaum does not become 
part and parcel of Maharashtra as also 
other areas like Karwar, Supa and other 
areas.

You must set up certain norms—the 
wishes of tbe people, geographic conti
guity, relative majority and so many 
other factors. Therefore, the important 
factors will be geographic contiguity, 
relative majority, village as a unit and 
people's wishes. If these norms are ac
cepted, I am sure, you will be able to 
find out a workable solution. Sir, occa
sionally, a lot of reports go On ctftmng 
up.  Maharashtra Times has reported 
some time back that probably the Govern
ment 6f India has Already taken tbe deci
sion that the crUfcia! Bel-gautn city, where 
tbe Maharashtra Ekikarane Samiti has 
woh ill the elections, would probably 
bPcotote part and parcel of Karnataka 
and that sortie âjuswhetlts will be mtede as 
far as other Villages art contfcrned. Sir, 
Belgaum is ibe erujfc of the prbtffefn, 
where they have wen all tbe elections. 
If the wishes of the people have been 
accepted in  Rrtsargod,  how can  the 
wishes of the people be  flouted in 
Belgauxh ? That is tbe plaift tihA simple 
question that I would like to put before 
you.

Sif, repeated references arc made that 
the Chief Ministers of Mahafashtr*  *nd 
Karnataka must try to find but a solution. 
But, Sir, left to themselves, they will 
not be able to find oat a solution at all. 
The other day, when the Members of the 
Maharashtra Ekikaran Samiti, about tho
usand nj number, mgurched to the Maha
rashtra mte Ak&ntity, tbe Chief Minister 
of Mafatrmtitra.  the  coartesy

|*m» tfefl* m awm-smce i*«"if 
any formula »s put before us* unless I 
take the cotofent dt the Mdttri&tra

Ekikaran SAmtti, uhfes* I &>n*tilt them* 
unless I consult the leaders  the oppo
sition parties, I will not mafcr ariy com
mitment to the Centre*’, For the first 
time, a very categorical commitment has 
been given to tie people of Maharashtra 
by the Chief Minister of Maharashtra. 
He cannot go back from that commit
ment. Therefore, do not leave it to 
them. When the Chief Minister  of 
Maharashtra himself says *1 am not going 
to be the final arbiter ;even if the proposal 
comes from the Centre, I will consult tbe 
Maharashtra Ekikaran Samiti first* it 
is very clear that even tbe Centre will 
have to reckon with the power of the 
Maharashtra Ekikaran Samiti, which is 
the representative organ of the Marathi
speaking people of  Maharasbtra-Karna- 
taka bofcrder areas, and therefore, they 
will have to be consulted. You sit with 
them. Thfcre is no sense in sitting merely 
with the Chief Ministers.  They will not 
be able to deliver the goods. You tememb- 
er, even at the time of bilingual Bombay, 
the Chief Minister told y»tt that they will 
work out a solution. Mr. Obavan told 
you that the will Work out a bigger bilin
gual State of Bombay* But, ultimately, 
when people were on the side of creating 
a State of Samyukta  Maharashtra and 
a Stale of Gujarat tbe wishes of the Chief 
Ministers did not reign supreme but the 
wishes of the people of Gujarat  and 
Maharashtra reigned supreme. That h 
the history from Which you will have to 
learn the lesson. Therefore, do not leave 
the matter to the wishes of the Chief 
Ministers, but, leave tbfem to tbe wishes 
of the people of AfaWashtr* and tie 
wishes of the peoplfe In Karnataka.  Tbfet 
is the way the problem has to be tackled.

In conclusion, I will say that there i« 
one ecoiiotaic consequence of this parti
cular pending issue. If you go so Belfcaum 
and So many other areas, you will find 
that whethfcr the pbople belong to tfe 
Kcttti&da<«peafc&g ghftp ot  tb  the 
Marathi-speaking grbutp there are among 
them stalwarts of the freedom struggle 
Who havt suffered *n the freedom Struggle. 
Tbeife are men like Bdfettrttu Tbukbx and 
Dr. Yfctgri. TheSfe ate tbe luftfe Who hate 
suffered ittipriibnmHit in the •freedom 
struggle. Ttey Wtf&Id «ke to participate 
in the mainstream of the political life. 
Itiey wttdAe tofMdptffrln tterfebons. 
truttftfri oftbfe btmtry ; they wdtffd itot
like to rcMatim BfclWttA  ttfey
wtfuldM* tOtfca»wrtfticrtbe fitttlrfe dMUNt
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B u t they alw ays te ll us that w hen p lan s 
are being form ulated, w hen the country 
is attacked, when tensions are b u ilt  up 
in  ibe country, these o f  us w ho are 
freedom  struggle leaders, w ho w ould 
like  to devote ourselves to the task o f  
national reconstruction and in tegration  
are bogged dow n in  sm all problem s 
which are created  b y  the G overnm ents 
o f  both the States. W e do not w an t th? 
people o f  K a rn ata k a  and  the p eople o f 
M aharash tra to fig h t’ .

T herefore, in  the in terest o f  n au o n a l 
integration  an d  in  order to brin g  the 
people o f  both the a ieas into the m ain 
stream  o f  our p o lit i ia l 1 i - because with 
this m atter kept pen din g neither 
K a rn a ta k a  nor M ah arash tra  has any 
stake in b u ild in g  up education al in sti
tutions, in h a vin g  econom ic developm ent, 
it  is necessary lo find a solution  to this 
problem . N ow  you find th a t even w hen 
sanctions arc m ade, they rem ain unspent. 
I poin ted  out on one occasion th at w hen 
some grants w ere m ade for some sm all 
irrigation  project by  the C e n tra l G overn 
m ent to the K a rn a ta k a  G overnm ent, 
since the area happens to be disputed 
they d id  not spend those am ounts in 
the border areas because th ey  were not 
S u re  w here the area  w ou ld  be a t a  la ter 
stage. As a result, econom ic developm ent 
is also kept p en din g there. T h is  is the 
econom ic consequence o f  keeping the 
dispute pen din g.

T herefore, from  the p o in t o f  n atio n al 
in tegratio n , from  the poin t o f  v iew  o f 
respecting the dem ocratic wishes o f  the 
p eople, from  the p o in t o f  v iew  o f  the 
sound p rin cip les that have been evolved 
an d  from  the p o in t o f  view  o f  ensuring 
better and speedy econom ic developm ent 
o f  the border areas as a p art and p arcel 
o f  In d ia  as an entire en tity , it  is very 
necessary that this dispute should be 
settled  quickly. W ith o u t strik in g  a n y  p a rti
san n o te  at a ll- -o n  both sides o f  the H ouse, 
we have certain  com m on points o f  view —  
I w ould earnestly  m ake this request to 
the H om e M in ister. L et him  expedite 
the m atter so th at an ea r ly  solution is 
arrived at w hich w ill be on the basis 
o f  firm  and sound p rin cip les.

S H R I A N N A S  A H E B  G O T K H I N D E  
(S a n g li)  : T h e country was g la d  when 
the Prim e M in ister m ade an  announce
m ent and assured as th at the then U n ion

H om e M in ister, Shri U m a Shankar 
D iksh it, w ould take the in itiative  to find 
a satisfactory solution to this vexed  border 
dispute. T h e country was exp ectin g that 
a solution on the basis o f  sound and re
cognised principles w ould be found.

I was g la d  to know and hear from 
the then H om e M in ister w hen he inter
vened in  the h a lf  an h our discussion held 
last y ea r and said th at the gap  h ad  been 
n arrow ed dow n, som® altern ative pro
posals had been m ade tw ice or thrice 
and some am icable  settlem ent was being 
w orked out. N ow  this process has been 
carried on by our present H om e M inister, 
Shri R e d d y . I am  not in a position to 
know  to w hat exten t he has been a b le  to 
narrow  this p articu lar gap betw een the 
two sides. I th in k and  I hope that our 
present H om e M in ister w ould be able 
to b u ild  a bridge o f  go o d w ill over this 
gap. I f  he succeeds in the m atter, 
I  for one w ould c a ll  him  not Shri Brah- 
m ananda R ed d y  but Shri Sarvananda 
R ed d y.

P R O F . M .AD H U  D A N D A V A T E  ; 
I w ill  jo in t him .

S H R I A N N A S A H E B  G O T K H I N D E  : 
1 eople liv in g  in  the disputed area  heaved 
a sense o f  satisfaction when it  was cate
go rica lly  stated  that a solution w ou ld  be 
found ‘w ell before the 1976 pai liam entary 
e lection s.’ I  underline this w ord ‘w ell 
before’ . W e take for granted that elections 
are not goin g to be held before 1976. 
So, w hat do the G overnm ent m ean by 
this phrase ‘ w ell before the 1976 p a r li
am entary elections’ ? In  order to relieve 
the tension an d  in security  that is being 
felt by  the people in that area, this decision 
should be taken as exp ed itiously as 
possible.

I have received a letter from  m y friend 
Shri Sayn ak w ho is at present a m em ber 
o f  the M aharash tra  E kikaran Sam iti 
in  the K arn ataka  A ssem bly. I  quote 
a few  sentences from  this letter 12th 
F ebruary 1975 :

sr??r srrf.
3)mr ?rlTri 5i?rr rrff^r
31 r f .  f e l l  3iT3c?T5rr
g - r ^ R  3iT^T .̂ 3iTir^( •
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It means : “ the Prim e M in ister and the 
country h ad been ab le  to solve the K ashm ir 
problem. T h e vexed border dispute is 

' still rem aining. H ow  lo n g are you  e x 
pecting us to carry on the stru g gle  in this 
way ? W e are even  p repared  to un d er
take fast unto d e ath .”  H e is one o f  m y 
good friends. O n  m any occasions we 
do disagree, p articu larly  on the m anner 
in which this p articu lar question w ou ld  
be solved. W e the C o n p e s s  M em bers 
from M aharashtra in  P arliam en t, in  fact 
all the Congress M em bers believe that 
the Prim e M in ister has the ca p a ciiy  
and ihe w ill to decid e  this issue am icably  
and ejcpeditiously. A t  the sam e tim e I 
must Qonfess that I  personally and M em bers 
from the M aharash tra  respect the sen ti
ments expressed b y  M r. Sayn ak in this 
letter. Now I w ould ask one or to questions 
of the H om e M inister.

W hen K a rn ata k a  State was renam ed 
from M ysore to K a rn ata k a  a ll the K a r 
nataka people w ere re jo icin g  a t this 
renaming. W e also respect the sen ti
ments o f  those persons. O n  th at very 
day then the w hole o f  K a rn ata k a  was 
celebrating, I had been invited to one 
o f the p laces v iz. M angSuli w hich  was 
situated in the disputed area and people 
residing there ce lebrated  it  as sulhtk 
iiwas, m ourning day. I  w an t to know  
from the K a rn ata k a  C h ie f  M in ister. I 
also expressed m y sentim ents in that 
m eeting. I w an t to know  the G overn 
ment’s reaction also. W h y  does th" K a r
nataka G overnm ent w ant to retain  the area 
in K arn ataka w hen the p ro p le  resid in g 
in that area are u n w illin g  to rem ain 
in K arnataka ?

Secondly the then H om e M in 'ster had 
assured that he w ou ld  take the concerned 
M Ps into confidence, not on the floor 
o f the House but in discussions in sorting 
out the problem . I w ant to know from  
the present H om e M in ister and the G o 
vernment w hether efforts w ould be m ade 
to associate the concerned M .Ps. M y  
constituency, San^tli, borders on K a rn a 
taka. T h ere  m ay be so m ' M .P s wht- w ere 
elected from  K arn ataka  whO;e consti
tuencies m 'gh t be borderin g M aharash tra . 
W ould such M .P s.be associated in th e  
decision-making process ? W hen we 
represent the wishes o f  the people, we 
want to convey those wishes an d  feelings 
to the powers here w ho decide the m atter. 
T h ey  m ay b e  h a vin g  consultations w ith  
the C h ie f M inister concerned, but the

M P s also should  b:j taken in to  confi
den ce  w h ile  d e cid in g  th e  m atter.

I request the G o vern m en t to  decid e  
this issue as exp ed itio u sly  as possible. 
I w elcom e th e  m orcha o f th e  p eo p le  
num bering about a thousand, w ho have 
com e a ll  a lo n g  from  th e  d isputed bord er 
area. I fu lly  share th e ir  sentim ents and 
expect th at th e  G o ve rn m en t w i ll  respor.d 
to th e ir  feelings.

S H R I B. V . N A I K  : S ir , th is discussion 
arises out of th e  re p ly  to U n starre d  Q u es
tion N o. 1277 d ated  20-11-74. T h e  re p ly  
was ;

“ E fforts in evo lvin g  an  e q u ita b le  
solution  w h ich  w ou ld  com m and m a xi
m um  a ccep ta b ility  are a c tiv e ly  p ro 
ceed in g.”

T h is  is the usual m o d a lity  o f th e  G o ve rn 
m ent to say th e  lea st or sometimes n oth in g 
a t  a l l.  M ost o f us do a p p re cia te  th a t 
th e  decisions should  find m axim um  a cce 
p ta b ility  a n d  a ll  th e  efforts are^ b e in g  
m ade, but it  d o ts  n o t  say a n y th in g . T h is  
w as On 20-11-74. T h e  p revious d is 
cussion for h a lf  an h our took p la c e  on 
19-8-74 w ith  referen ce to  a  question 
to w hich  a sim ilarly  vagu e and  non 
com m ittal answ er h a d  been g iven — Started  
Q uestion b y  Sh ri Shankar R a o  Savan t 
on 24-7-74. As far as th e  essence of the 
rep lies to M r. S a va n t on a ll  th e  th ree  
occasions, in c lu d in g  th e  h a lf-h o u r d is
cussion on 19-8-74 is con cern ed, we
a re  n ot in a n y  co n fu sio n -B u t w e are  in a 
C on fusion , lik e  a ll  m ortals w ou ld  be, 
a b o u t w h a t w as stated  by th e  then  H om e 
M in ister, Sh ri U m a  S h an kar D ik sh it 
on 19-8-74. T h e  discussion w as h eld  in 
id en tica l circum stances. M y  hon. friend 
Prof. D a n d av ate , M r . D h am an kar an d  
a ll  of us w ere there in clu d in g M r. Saw ant. 
I t  w as an open debate . A t  the fag  
en d , w hen  there w as no possibility 
o f p u ttin g  a n y  fu rth er question s w ith o u t 
in terru p tin g  the d eb ate , w e w ere to ld  
by  the then H om e M in ister—

“ O u r frien d  M r. S avan t was m ostly 
g iv in g  the h istory etc. o f the dispute. 
H e an d  o ther hon. m em bers h ad  refe
rred to th e  M ah ajan  R e p o rt. I do n ot 
un derstan d the lo g ic  of referrin g  to 
the M a h a ja n  R ep o rt. M a h a ja n  report 
w as after a ll m ade b y  the fcrm cr 
C h ie f Justice of the Suprem e C o u rt. 
A  b etter rep u ted  person or a h ig h 
er ju d ic ia l a u th o rity  could  n ot h ave  
been fo u n d .”  T h e n  he ad d ed  the 
sentence, Sir : “ B ut w h at h a p p e n e d ? ”
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P R O F . M A D H U  D A N D A V A T E  : He 
accepted the supremacy of the Parlia
ment over the judiciary.

S H R I  B. V . N A I K  : W h at h ap p en ed  
was that the subsequent p art of the sen
tence was a Complete som ersault from  
w h af was said  earlier. It w as a volte face. 
W h at he says la te r  is this :

“ Although it w as said earlier that 
both the parties, p a rticu la rly  M ah a
rashtra, W anted that the decisions or 
the a w a rd  or the recom m endation of 
the M ahajan Commission should be  
final a n d  bin d in g, it w as n ot accepted  
so ; a n d  for good reasons.”

r w ju ld  rep3\t the w jrds ‘ for good reasons’ .
I  Would ask, “ Whose good reasons ?”  
W hen did this wisdom dawn on the Ministry 
o f Home AfJairs in the Governm ent of 
India ? I  will quote the ‘good reasons’ 
in brief :

“ I f  M aharastra thought that their 
case had not been fairly considered, 
the Central Governm ent found that 
there was some force in that arg u 
m ent.”

T h is is the first time, to be fair to 
a ll concerned, that we were absolutely 
taken by surprise ; and the rules of parlia- 
m in ta ry  procedure did not provide for 
the redressal on the spot. A  senior 
parliam entarian and respected person like 
M r. H anum anthaiya was also present. 
He was also not able to function effectively 
in the given fram e of reference. I would, 
therefore, request the hon. Home M inister 
to say whether the position as stated 
by his esteemed predecessor, our vene

rated U m a Shankar Dikshit J i ,  Stands 
as it stood on the igth August 1974, 
or does the reply to the answer which is 
under debate now— which only states 
w hat was stated in reply to the Starred  
Question; and does the present reply  
that “ the matter is under active con
sideration for the maximum accepta
bility” , go back on the ta  tempore, impromptu, 
statement at the time of the discussion 
On half-an-hour debate on the 19th August 
1 97 4— has there been an y change ? 
M r. Chairm an, Sir, as far as the timing 
of the decision to be taken is concerned, 
there is no dispute, v iz . “ Before the next 
general elections.”  If the Governm ent 
of In dia, in its wisdom, wants to have the 
decision now, wants to take it tomorrow  
or the d ay after, or before the next general 
elections, it is absolutely within their 
wisdom as well as within their competence ; 

on that there is no dispute. But if

you are going to base your decision on 
the statement that “ there are good reasons”  
which was sprung as a surprise on us.
I would like to make a point which the 
hon. M inister m ight make clear. This 
IS not the first award. You call it as 
a Commission or by an y other name. 
Rose w ill smell as sweet by an y other name. 
{ IntefTuptionS) . I hope I am not provoking 
This is absolutely an academ ic discussion. 
T h e  report of M r. M ahajan, the worthy 
father o f our colleague M r. Vikram 
M ahajan, has been prepared after great 
pains ; i f  you see the report, which gives 
the list of persons and associations who 
have sent memoranda to the Con.BJission 
On M aharashtra— M ysore— K erala Boun
dary Dispute, it runs from i to 2240 
pages. It is Completely Categorized. There 
is also the list of memoranda presented
to the Commission on M aharashtra__
K erala dispute running to 1292 pages. 
Th e hst o f persons, and organizations 
which gave evidence, after making a 
tremendous amount o f eflort, before the 
M aharashtra— M ysore— Keralp Commis
sion, Contains a staggering figure, viz- 
3 2 1 8  Pages.

A  superhuman work has been done.

M R . C H A IR M A N  : Is it more than 
the votes cast ?

S H R I  B. V . N A I K  : So far as votes 
cast is concerned, one m ay win or lose 
a seat by a margin o f one vote.

M R . C H A I R M A N  : Y ou  m ay better 
urge that point. As a law yer, I m ay  
say that would be a better point.

S H R I B. V . N A I K  : The point which 
Prof. M adhu Dandavate raised was labout 
the electoral results. I  am personally 
a very good friend o f Shri Neelakanta 
Desai o f K anapur, having worked with 
him in m y elections. I w ill come to 
the operative part later on.

The hon. M inister had stated, for good 
reasons, “ we are going to change the 
M ahajan report” , a report which in 
categorical terms slated that tie  claims 
o f the lown o f Belgaum  is disallowed 
and the c iiy  is not recommended for 
transfer to the State o f Maharashtra. 
A  Supreme Court judge in unequivocal 
terms has solved this problem with no 
am biguity in his report.
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ICfeOF» MA»BU »AM3iAVATE ; Uke 
the <5Wtak Natfc<»*e,

SHRI S. V. NAIK. : this wi* once 
*fter in 1955 the Slates Reorganisation 
Goftumssion ha* put its stamp.

Hie whole history of Maharashtra 
Karnataka bounday dispute is *o well- 
known, that time and again tbe same cane 
hag been raised, replies have been given 
in identical situations, till the 19th August 
1974* wb«n the Home Minister laid that 
be is going  to  modify the Mahajan 
Report. Are you going to modify it 
on the game grounds as Professor Dandavate 
stated, namely, grounds of political ex
pediency, and that too simply because 
Karnataka is a small State with 27 M.Ps. 
while Maharashtra is amongst the six 
major States of West Bengal, Bihar, 
Madhya Pradesh, Maharashtra, Andhra 
Pradesh and iTamil Nadu, who virtually 
command a majority in this Mouse ?

MR, CHAIRMAN : Ours is only 45 as 
against 37.

SHRI B. V NAIK : States with fcnore 
than 40 M.Ps are running tbe whole 
country. We a*re less than three dozens

MR. CHAIRMAN : One Shri B. V. 
Naik is equivalent wo so many others.

SHRI B, V. NAIK : the hon. Chair 
has been kind enough to say that.

Now Belgium has been made into a 
status symbol, a prestige issue.  Her? 1 
am raising the larger question.  It does 
not matter whether Karnataka ** a party 
to the' dispute. Here i8 the report of 
the Chief Justice, which was given after 
the report of the S.R.C. Now the Home 
Minister as the responsibility t0 decide 
this question. Let Mm decide it  the 
way Me likes. But, let Mm not spring * 
ftirprile. Los* time whit happened was 
that be sprang * surprise at the ‘fkig end. 
I think that will put down oompleteiy 
the  *f the Outfit 'Government.
I *ay that ft may happen in *r*ny States. 
May be, it is happening in S&rnataka 
today, in Maharashtra tomorrow and in 
antflMr State m  day l&er.  Hift tHs- 
I*tajgfift$  tfa «tapri*e is VAtat hurts to. 
We wetfe alt tnfaeA by surprise.

question is tfee a0Ge.
ptab&ty. Here yw have first to mt the 
Qwc&mlmt before you 9»«o tbe other 
State*

In regard to Kbaxiag>ur, I Vep&sent 
that area. As I rightly said, they are 
itty frfend*- In 1971 we all WfeVe toge
ther. In i$7a t&e local legislator, XSfr. 
iSardesal, Who got elected after defeating 
cMct ruling Congress candidate s&Id that 
weeept tti refcjject of this MaharaJthtra 
issue, he was in absolute identity with the 
views of our Ĝovernment and pirty.

PkOF. MADHU DAkDAVATE : D»4 
you ever contest foi the Assembly election 
ftom Khanapur ?

SHRI B. V. NAIK : I am reinforcing 
your statement. About  Khftnapur, the 
verdict is that so many villages from 
Khanapur should join Maharashtra.  I 
happen to be a worthy representative 
from tl*at area. I am not contesting it. 
Therefore, why are you not accepting the 
principle of first minimising the area 
of diVergence, reducing the area of diff
erences ? Why not the hon. MiaWter 
accept the recontanendatiohs of Mr. Ma
hajan it* pieces at least about these vintages, 
in instalments, in small volumes, leaving 
the major problems aside ?  They can 
be solved by stages. Is it not possible for 
you ?

Prof. Dandavate in a brilliant piece of 
oratory said that he did Wot riiind What 
happened, but then le roundly afcccfSed 
add ctmaeinnfed Mr. Mahajan, Mr. Ma
hajan, coming from Himachal  Pradesh, 
is a former Ohtef Justice of fodia, Ofi 
whose verdict many people may hate 
been hanged or s&ved from the g&tfoVvi. 
So, why is he to be condemened ? How 
can this double think  he  jferrtittoedr 
Is it not playing hypocrisy. First he **yi 
let any decision he taken, amd then he 
says that this Report Of Mr. Mahajin 
is absolutely utttrue, falie etc., beefcwte 
of electoral restrits. If we h*Ve <b U&e 
electoral results as the only gtfdelin* for 
demarcating our boundaries, for makirig 
distinction between one area and the 
Other, writing Ofi all past history, then 
I think no national boundary Will he 
pueea dr secure. There wiH be no border 
areas without friction.  Electoral M  
should not, thwfcre, he made the criterion 
for this purpose-

Taking it for granted for the Mfcha- 
rashtriansare in larger number in Belgaum, 
why don’t you crust «s to take as gcntt 
care, if nb« better care, of the 
rashtrians in Bclgaum  than they art
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p l a c ^ T ^  I t T s  Slangli o r o ther
L inguistic  M inorh ies 
other th ings a re  th^ ^ C ^ m is s io n e r  an d  
an  in teg rated  j  ■ "I •’ therefore, being 
™ a„, hav ing  h e . "
en tity , no t feeli ^ d is tin c t ind ian ised
in  N asik  o r “ n«°m fortab!e w hether
or BangaJore I  d ^  or B om bay
im portance to these r  • 
affiiliations k + linguistic and other
consideradon
*he existine convenience,
d is tric t Hen J  d iv isional h ead q u arte rs , 
e tc. A i f o / f  headquarcers
histo ry  o f l r e e  I  h' " ’ « f
we should  n o t te iw je m  m orn ing
^ a t  . i i i  d isrupt‘^ : h " ; \ ^ , : j ? : -

I f o u ^ t T L i r ^ ’"*'"" Objective.
I h " . c t : Z T t  com pulsions
o f S h r i l S L ^  I
be L g i v e n ^ r ^ ^ ’' ^ m ay  kind ly
T.f-rQ S 'ven. I apo logue for i t  in  m v

capac ity  S ' l ^ a J e ‘saTd T t h f  I ru th !

(B hiw andi) : M y 
case has been very effectively argued  
b y .m y  hon. friend  S hri N aik. H e h as
v e ° r^ ''r !  M in iste r
in th e   ̂^  ‘J’ere was force

I  .^'■grument p u t  W o r d  bv  the 
M ^ a ra sh tr ia n s . T he elec tion  resu lts  I j e
b e c n 'lc e .^ '”' '̂ 5. years this issue has 
C-tvf‘r  p end ing . I  do no t know  i f  the 
G overnm ent feels th a t  by k^en in?  iss„p ,

" m  " * r > "wiiJ rem a in  no  issues. I t  is no t possible

f o r .  [uizrî Tî
f o r 'S .  " "  "  ’" " '■ i  » n c - . n d
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M y hon . fr iend , S h ri B. V. N aik  just
ow sa id , you solve i t  by p iecem eal

ucciSaOn an d  see th a t  th e re  ic 
issue left hptwi-f-T, v  , °
rash tra  nataka and M aba-

• I t  should be solves on some 
principles which should be a Z ic a M e
for a ll th e  issues th a t a re  stil-

s ? td e d " ‘^ / ^ '" * ' ‘P’? ’ "hould  be
for I n  ^nee an d

T he M a h a jin  C om m ission’s R ep o rt w as 
n o t a n  aw ard . T he  th e n  P rim e M in iste r 
P a n d it J a w a h ir la l  N eh ru , also veiy  c lea ily  
said  th a t  i t  w as a  le p o r t a n d  th e  GDvern- 
m en t w as no t bound to  accep t it in  to to . 
som e recom m endations a rc  accep ted  when 
the repo rts  a re  su bm itted  by even the 
Ju d g es  o f  th e  Suprem e C o u rt. I t  is 
n o t b in d in g  on the G overnm en t to  accep t 
th e  re p o r t i„  to to . I f  th e  G overnm ent 
leels th a t ce rta in  recom m endations are 
accep tab le , t l  c G overnm en t accepts 
them  a n d  ce rta in  recom m endations are 
no t accep ted .

T h is  issue h as been  k ep t p en d in g  fo’’ 
the la s t 15 years. A  fee lin g  has been 
c rea ted  on th e  borders, on bo th  sides, 
in  K o lh ap u r a n d  S ang li on one side and  
in  iie lg au m , on th e  o th er side , an d  the 
peop le  feel th a t  th ey  a re  second-rate  
c itizens a n d  th a t  step -m o th erly  tr e a t
m en t is b e irg  m eted  o u t to  th em . T he 
people from  M a h a ra sh tra  side feel th a t 
M a ra th i schools a rc  be ing  closed on the 
K a rn a ta k a  side a n d , a t  the sam e tim e, 
the people from  th e  K a rn a ta k a  side 
feel th a t K a n n a d a  schools are  being closed 
on the M a h a ra sh tra  side. I t  is n o t a  very  
h ea tlth v  th ing  to con tinue. T he people  
m ust feel th a t  th ey  a re  one w ith o ther 
^ o p l e .  H ow  w ill they  feel like th a t ?
I t  I S only  w hen  th ey  arc  liv in g  in  an  
a tm osphere  w here they  feel th a t  they  
a rc  tre a te d  a t  eq u a l level w ith  o thers. 
T h is feeling  o f  second-rate  citizensh ip  or 
step -m o therly  a tt itu d e  is very ru inous 
an d  dangerous from  the  p o in t o f n a tio n a l 
in teg rity .

I w ould  req u est th e  hon. H om e M in 's te r  
to  see th a t th is issue is se ttled  on some 
p rin c ip le s  a n d  th a t  too as prom ised 
by the  th e n  H om e M in iste r, S h ri U m a 
S hankar D iksh it, before th e  n ex t G enera l 
E lections a n d  th ere  should  Hot be any  
b o rder issue betw een M a h a ra sh tra  a n d  
K a rn a ta k a  a n d  th e  people  on both  sides 
should live as borthers a n d  h e ld  tow ards 
the developm ent o f  no t on ly  both th e  areas 
b u t also h e lp  tow ards th e  developm ent 
of th e  country .

S n n v f  b ^ ^ a h m a n a n d a
R E D D Y ) : M r. C h a irm a n , S ir, th is  
m a tte r  h as com e u p  on th e  floor o f  P a r
liam en t q u ite  a few tim es. T he  H ouse 
w ill ap p rec ia te  th a t  th e  issue o f  a bo rder 
d ispu te  betw een th e  S ta tes is a fa irly  
com plex one. A ny ob j-c tive  considera-
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don o f the m erits o f  the m atter often  
limes gets clouded by sentim ent and other 
emotions.

Now, as you are a ll  aw are, a f te r  the  
recommendations o f the S tates R eo rga
nisation Com m ission, M aharash tra  G o
vernment raised  an  objection in  the 
Zonal Counci 1 m eeting  an d  various a ttem pts 
were latei on m ade to resolve the issue 
both in dlscussoins with the C h ief M inisters 
concerned and  even a t  o ther levels. You 
are also aware th a t  the re  was an  a ttem p t 
to resolve it  by discussion betw een the 
States themselves or the representatives 
of the States them selves. T here  were 
two persons on b eh a lf  o f th e  K arn a tak a  
Government and  two persons on b e h a lf  
of the M al-arash tra G overnm ent. They 
discussed the m atte r. B ut, unfortunately , 
the representatives o f  each G overnm ent 
stated t t e  positions which the ir G overn
ments them selves h a d  taken. U ltim a te ly  
the M ahajan  Com m ission was appointed . 
Unfortunately, after the  recom m endations 
of the M ahajan  Commission were p ub li
shed, i t  has been found th a t they 
have not received th a t universal acce- 
patability. T herefore, i t  was s ta ted  
on the floor o f this House th a t, so far as 
the positive recom m endations m ade by 
the M ahajan Commission were concerned, 
they should be accepted. As has been 
stated earlier on the floor o f  this House 
by the Prime M inister in  1970  or th e re 
about, w hat a Commission like the 
M ahajan Commission can do is to m ake 
only recom m endations. B u t i t  has also 
been said th a t those recom m endations 
must be given the best o f consideration  
that the G overnm ent can give. T h a t is 
the position which none o f  us d isputes. 
I t is not as i f  the G overnm ent were not 
anxious to resolve it, i f  possible, w ith  
possibilities o f w ider acceptance. L ater, 
some proposals were form ulated  and  
communicated to the  respective G overn
ments. B ut, unfortunate ly , the G overn
ments, both K arn a tak a  an d  M aharash tra , 
were not agreeable to th a t form ulation  
and as usual, as can be expected , they 
stated or re ite ra ted  the ir earlie r staiid  
or points of view. T herefore, in  this context, 
my predecessor, S hri U m ashankar D ikshit, 
the Prime M inister and  myself, a fte r I 
Cdme into this M in istry , have, been m aking 
efforts to find som ething which w ould 
command the m axim um  acceptability . 
I t  should also be sta ted  th a t, in  n ia tte rs 
of this kind, i t  w ould be .very difficult 
to e.\pect the com plete ag reem en t.o f the

C h ief M inisters concerned. However 
t shou  d be our effort and our endeavour’

the C h ie f M inisters concerned. I t  is true 
h a t the opinion o f  the people also counts

o f p u W i c " " - ‘ "  ^^P^esentative

W hen we look in to  this problem , I quite agree, a t  any  ra te , I will not
or’^mv ^=^dhu D andavate
f r ie n T  D ham ankar or myfriend Shri N aik say, i f  the, decision 
w hatever i t  m ay be, creates a feelin? 
th a t it IS a po litical one because o f p o li
tical expediency or because o f the pressure

S fromeach S late, then it is possible that we
m ay be tread ing  a g round which w ill 
invoJve us in  g rea ter difficulties. T here
fore, any  approach  to  this problem  should 
be as objective as possible and , i f  possible, 
g a ther as m uch accep tab ility  as possible 
from  the respective S tates and , a t  the 
sam e tim e, com m and cred ib ility  am onest 
o ther sections o f  the  people wKo m ay not 
be d irectly  involved in this affair. U n 
fortunately , sometimes, when friends m ake 
th e ir  poits here to the  genera) p ro 
position , nam ely , th a t th is should  be based 
on some acceptable p rincip les, to th a t ex ten t, is a ll r ig h t, b u t...

M R . C H A IR M A N  : M r. D andavate’s Q uestion was why don ’t you accept 
the well-known p rin c ip le  o f  peop le’s verdict 
being accep tab le  in  th is case also ?

S H R I K . B R A H M A N A N D A  R ED D Y  : 
I  w ill come to th a t  before I go to the o ther one.

In  m atte rs o f  th is type, it would be w ise 
if  one has to take in to  account the volume 
o f opinion in a  d ispu ted  area . B ut, 
i f  You base your decision on the election 
results, p robably , in  m y opinion, it w ill 
lead  to g rea ter difficulties not only here 
b u t elsew here as w ell.

S H R I D H A M A N K A R  : We have done 
tha t in  the  case o f  Goa.

S H R I K . BRAHM AN.ANDA R E D D Y  : 
Goa is a d ifferent thing. T h a t was an 
opinion po ll. T h is is no t on p a ra lle l 
w ith  Goa. You have sta ted  your position.

Tliey have s ta ted  th e ir  positions.



363 Maharashtra-Karnataka 
Boundary Dispute {HAH)

A PRIL 21, 1975 Maharashtra-Karnataka 
Boundary Dispute (HAH)

364

[Shri K . Brahm ananda Reddy] 

xg.oo hrs.

In border disputes i f  em otions are 
built in on account o f  la n g u ag e  a n d  
various other factors and  i f  elections are 
alone to guide the decision, in m y hum ble 
opinion, it  w ill lead  to farfetched  diffi
culties not on ly  in this a re a ... {interrup
tions).

P R O F . M A D H U  D A N D A V A T E  : 
Sorry to in terru p t you. N one o f  us suggested 
th at the election results alon e should 
determ ine this p articu lar dispute but 
also the geographic con tiguity , religious 
m ajority, w ishes o f  the p eople, fam ily  
and  the v illa g e  as a unit.

S H R I K . B R A H M A N A N D A  R E D D Y  ; 
N o, I am  com ing to th a t. So fa r as th a t 
aspect w hich the C h airm an  has p u t is 
concerned, y o u  h ave  m entioned th at 
an d  even Shri N aik  has also m entioned 
it  ju st now . I f  you  w ou ld  obviously 
con clude th at i f  th a t type  o f  th in g  w ere 
to be adopted, there is no need fo r a n y  
com m ittee or Com m ission or discussion 
w ith  an ybody a t a ll. I do th in k , i f  you 
reflect for a w h ile  on th a t question, you 
w ould yo u rse lf fee l th a t it  is a very unsafe 
th in g  an d  very  un depend able th in g. T h e re  
can  n ot be a n y  ru le  abou t. C e rta in ly , 
th e  volum e o f  opinion should also be 
taken  into consideration. O f  course, I 
n eed not go into it. A s I h ave  said just 
n ow  an d  as has been stated  earlier also 
in  this H ouse, so far as positive recom 
m endations o f  the M ahajan  Commission 
a re  con cerned, th ey  should be accepted. 
I t  has been m ade clear even earlier.

T h erefo re, it  has been our attem pt or 
our endeavour to see th at a decision, 
w hatever it m ay be, u ltim ately  is not 
based on m ore p o litica l expediency but 
based on some ratio n ale  app roach  to 
th is problem . It  has been stated  by 
ydu, M r. D an d avate— you w ere referring 
to th e  m em orandum  subm itted b y  several 
leaders o f  th e  parties.

P R O F . M A D H U  D A N D A V A T E  : 
B y  a ll.

S H R I K . B R A H M A N A N D A  R E D D V  : 
M a y  be by a ll. A bso lu tely , n obody has 
a n y  qu arrel w hen the principles arc 
Stated . B ut, in statin g the principles 
also, w e  h ave  to be very carcfu l in seeing 
to it  th at a  certain p rin ciple  docs n ot lead  
to a m ore b itter controversy.

N ow , you m ay also rem em ber that 
again st a to ta l o f  868 villages claim ed by 
M aharash tra , th e  Com m ission h ad  made 
p ositive recom m endations for the transfer 
o f  264 villages coverin g an area  o f  about 
656 square m iles w ith  a  to ta l population 
o f  ab ou t 2 .8 1 lakhs, o f  w hich over 79% 
is M a ra th i speaking. T h o u g h  th e  claim 
o f  K a rn ata k a  w as for 528 villages, the 
then G overn m en t o f  B om bay, a t  one stage, 
offered to transfer to K a rn a ta k a  260 
villages. T h e  M ah ajan  Com m issicn had 
m ade positive recom m endations for the 
transfer o f  247 Villages coverin g an area 
o f  abou t 1368 square m iles w ith  a  popula
tion o f  3 .4 9  lakhs, o f  w hich abou t 58% 
a re  K a n n a d a  speaking. N ow , I do n ot think 
it  w ould be advantageous to take  the 
suggestion o f  m y hon. frie n d , M r. Naik, 
to solve this problem  by stages. I would 
seem in clin ed  to agree  w ith  m y friend, 
M r. D h am an kar, th a t w hatever the decision 
m ay be, it  w ou ld  be good i f  th e  dispute 
js settled  . . .

P R O F . M A D H U  D A N D A V A T E  : Once 
and  for a ll.

S H R I K . B R A H M A N A N D A  R E D D Y  : 
O n ce  and  for a ll, i f  you w an t to add 
th at w ord. •

P R O F . M A D H U  D A N D A V A T E  : You 
accepted th at w ord.

S H R I K .  B R A H M A N A N D A  R E D D Y  : 
T h erefo re , n ow , I w ill com e to the main 
th in g. I  w ould lik e  to take  th e  House 
into confidence an d  express the hole that 
some consensus on the basic features of 
our present approach m ay not be difficult.
In  the first p la ce , w e h a d  m ade it  clear 
th at th e  positive recom m endations o f  the 
M ahajan  Com m ission, w hich I said 
earlier and  w hich w as stated  earlier also 
in this H ouse for transfer o f  territories 
from  one State  to an other State , should 
be im plem ented. So far as this aspect 
is concerned, there has n ot been any 
serious controversy. T h e  second aspect 
regard in g w hich also th ere  is no serious 
controversy, is th a t a n y  fu rth er adjust
m ents to be m ade, should be only on 
the basis o f  continuity o f  the areas in 
question. Both o f  you agree. T hird ly, 
for any given adm inistrative unit to qualify 
for transfer, the m ajority o f  persons in
h a b itin g  it  should be speakers o f  the 
lan gu age on w hose b e h a lf th e  transfer is 
sought.

P R O F . M A D H U  D A N D A V A T E  : We 
are alm ost agreed.
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SHRI K. BRAHMANANDA REDDY : 
Now, this approach, Sir, may require 
to be qualified in the interest o f some 
mijor developm ental projects or adm i
nistrative convenience. I t is the im pli
cations of this approach th a t are still 
under consideration. We have every 
reason to hope th a t prbposals based on 
the above would find maximum accep
tability and would be equitable to all 
concerned.

Now, in this connection, I may alsoSubmit tha t some conflicting reports,
mutually conflicting reports, a re  a p pearing in the M aharashtra Press as well
as in the K arnataka Press. I would appeal 
to all sections of the House, to the people 
in this area and to the local Press, not 
to give publicity to mere speculations 
and not to give credence to such specu
lative reports.

.\IR. CHAIRM AN ; Not to queer the 
pitch.

SHRI K. BRAHMANANDA REDDY : 
As has been rightly said by M r. D ham an-
kar, whatever, you do. Sir, naturally , 
there are bound to be lingusitic m ino
rities. W hatever you do, whatever is 
the decision, there are bound to be 
minorities, in each area , either under the 
M aharashtra Governm ent or under the 
Karnataka Governm ent.

It is in this connection tha t a t  every 
zonal council m eeting—recently , we had 
the Southern and Eastern Zonal Council 
meetings— it has been specifically and 
pointedly mentioned to the Chief Ministers 
that much of our trouble in border areas 
is due to the fact th a t there is grievances 
among the people of the m inority group, 
that opportunity is no t being given, 
that developm ental work is not taken care 
of, that in educational and technical 
institutions, they have not been given 
seats and even small children are not 
given the benefit of education in their 
mother tongue and th a t oppoftunitics 
are not being afforded by the respective 
States, mentioned in this regard.

It is these things, in my opinion, th a t 
not only generate but increase the volume 
of emotions also in this regard . T herefore, it has been my effort, and  in fact
the Prime M inister had  w ritten to the 
two Chief M inisters of M aharashtra and  
Karnataka, th a t in this m atter particular 
attention should be paid by the Chief 
Minister* to see th a t this grievance is not

nursed by the m inority  groups in those 
areas. This is absolutely neccssary. In 
a ll areas in our country, there are Ijound 
to be m inority groups in the border of 
each and every S tete . In fact, it is my 
appeal and my submission also th a t the 
Chief M inisters concerned or the Educa
tion M inisters concerned should take avery generous view o f this m atter. A
few lakhs spent or a few admissions given 
or a few jobs given to these m inority 
groups will no t only give satisfaction to 
these minorities bu t also, in my experi
ence, in my opinion, give more strength 
to the C hief M inisters concerned^ After 
a ll, minorities look to the G overnm ent 
for protection for many o ther thingsmore than  the  m ajority and, therefore,
it should be the special concern of the  
C hief M inisters concerned to pay much 
a tten tion and give no scope for the m ino
rity representatives or nunorities to nurse 
any complaint.

I certainly  join my friend, Shri D ha- 
m ankar, in appealing to you all and to 
o ther representatives and to all organisa
tions in this connection—tha t whatever 
be the decision— I can make it abundantly  
clear to you—the Governm ent of Ind ia 
will not be guided by any other consi
deration except certain principles which 
cannot be doubted very m uch, and you 
should help...

SH R I SU R EN D R A  M O HA N TY  
(Kendrapara) : V ery much.

S H R I K. BRAHMANANDA REDDY :
. . . a ll of you should help to see th a t 
an atm osphere is created where they live 
and continue to live as brothers and work 
for the benefit of tha t State in which 

• they live.
M R . C H A IR M A N  : You have not

answered one queustion. W hat is ycur
concept of ‘well before the next elections’?
T h a t was asked by many members. They
would like to know.

S H R I SU R EN D R A  M O H A N TY  : 
T he C hair seems to be very much involved
in this question.

SH R I K . BRAHM ANANDA REDDY : 
As I have subm itted already , it is our
endeavour and sincere effort to solve this
m atter as early as possible, as soon as
possible (Interruptions). I mean it. Sir.
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PRO*. M A B W  OAWBAVAtE : MR. CHAHUfcfAft t ifee Hbtffe Stitndt
That ‘won’ is definite*? beforethe eiec- a&Jichihied tb ittfeet a# $a  at it  k.Ik.
tfon*. ttmtfrrdW.

SH kt K . fcRAHMAtf Al*t)A. RlfeODY ; *** .
Let u4 all hope so. n *  Lo* Sabha the* ettam ti tfU Btfa*

of tb  Clock on Tm dty Afrit aft, i$75/ 
SHRI G. K . GHANORA.PPAN : Now Vutofcha a, 1897 (A*fa).

it i* going back.
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